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Dated. 9\9\} l"&?/{'.}........

The applicant who is claiming to be

, L/ L% in sarvice of the respondents as a Puzari
' Dy. Registrar

. ]

{

{

f

- A =) §
A . . ! 7.101953 which is not correct and his

{

!

Y

¢

right from 1977 now submits that as per

official records  his date of huth s

actual date of birth ix 24.10.1936 and he
. has also sworn an affidavit to that efiect.
| Since many representations hawve been
%/"V ; submitted by the applicant and ultimately
finding no response from the respondents

he has filed this application seeking the
following reliefs.

PR I A

{i} to correct the date of hirth of the

ML

instant applicant from  7.10.1953 to
24.10.1936 on the  Tasis of his

-epresentation  dated 8.3.06 sent on

;
!
}
]
I
¥
!
|
&
lo

el e e

21.3.06 {Annewre-8 to the raspondent
{ L IRO,I through the respondent No.2, his

ihoroscape {Annexure-7{a} and his affidawt
dated 24.2.06 {Annesure-7} respectivaly.

{1 to divect that the annlicant whoe

M | , &\/

S
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attained the age of @me am}matxam@ i
31.8.1956 {f the age enrrection is_

accepted] to take appmpnatn steps to

adjust his salaries drawn i excess ang

pa'&'the monthly pension from Septf96 to

1l date, |

}

(11i) to consider aﬁpmntment of the

applicant’s son as Puzan; in hig place {after

retirement]) w.ef 23.9.2000 AD, ie. the

" date of his son attaining his majority who

iz well versed in the art of worship in

consideration of the applicant having

- sarved the department fa%r a long time with

" a salary which is less ‘d‘ﬁan the mimimum

wages presecribed. ?

Heard Mr RDas, Ieauu%é counsel fzi'
the appkcant and Ms :ﬁ.%ﬁﬁmm, learned
counzel for the respondents. Learned
counseal for the app}icaxilt. submitted that
he will be satisfied i ag direction is given
on the respondent Nﬁ.é to consider and
dispose  of }‘mnexm‘f:es—g: and 10
representations within a time frame,
Learned counsel for the respondents has
no ohjection if such pi'aces-a is adopted.
For the ends of justice we accozdng%' -
direct the respondent No.2 or any other
competent authority Etc» vonsider and
dispose of Am:axmi&s B and 10
reprasentations within a time frame of 3
months from the date of raceipt of this
order. The applicant i§ also directed to
send a copy of the Annesures 8 and 10
representation  to *:ti:ke respon&ents
fortinwith.

OA is afwr»:imély digposed of In
the circumstances ne m&m aj to costs.

Member Vice-Chairman
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IN. THE CEN’I‘RAL ADMJNISlRATIVE TRIBUNAL. : GUWAHATI BENCH 3

AT GUWAHATI _v731oosf

0. 189 of 2006.
FSRI Jyotilumoy Bhattécharjee o Appiicant.
- Versus -

The Union of India and others ..3ReSpondénté

SYNOPSIS
- This Original Aééiication of thé appiicant
undér section 19 of the Administrative T:ibunai~Act;1985
has beén filed against'the inaction of fhe concerned
respondents on the applicant's repreeentatédn dated
8.3.2006 (sent by registered‘post on 21,'3.2006) prcying
for correction of his year and date of birth (which
was inadvertently furnished wroﬁgly.vide his earlier

pepresentation dated 8.'6.,2005 in respontce to the respon-

dent®e.5's (Shri WeS.S4ingh) Capt CCME fo;_;;;;;gazﬁf*w~*
//L__————————f — ‘

letter No. 2150/SKM/ME/Fin dated 2335305) showing his

date of birth as 7.10.1953 instead of 24.10.1936(wbibh
is on the basis of his Horoscope subéequently.traced nut
£rom the abandoned old records).

" The applicanf‘s cése~in brief is that

he has been appointed in continuous service with effect

\ : '
6 ’ W Mm 31 0'8 .,1977 o‘o o‘
o |57 |
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their date. of birth;

(i)~

from 31.8.1977 as Puzari inlsfatioﬁ'Kali Mandir of

~ AsB.OD. C/o 99 A-P.Oa where he is working since

T'that date till today as Puzari.On'a monthly Fixed. pay

raieing from Rs. 15cV- to Rs 2800/— per mcnth. Meanwhile

the applic«nt had rendered more than 29(twenty nine)
"'years of service gince 31.8.1977. Being aggrieved ‘aue

' to inudequate p-yment of fixed Eulary for such a long

time which is 1ess than the pay prescribed under the

,"minimum gages Act,;the applicant has alen made his_claim

éeparately for reguiarisetion_of his Sérvices in a

 time scale of pay.

| But'in thiSZapplicatioﬁ the crux'cf fhe matter

'_ie that the cpplicant has been Called upon by the

-respondent no. 5 vide letter No. 2159/3KM/ME/F1n ata,

28.5.05 (Annexure - 59 asking him to furnish his bio-

‘data pertaiﬂing to his services as Puzari in Stetion
Kuli Mundir reggrding the fcllowing -

"——Date of birth, o

- educational qualificction, | “c

A-date of employment 1n Station qui Mcndir, . _: ,"”

f -vﬂospitalisation &anpy

- NoJ! of children & their marital status and

It hae beep‘stafed in the_afcresaid‘commqnica—'

ticﬁ aated 28;»Josfthat:theeéame are required for

eonsidering the applicant's servicé with Station Kali

Mandir .4



: 110901 through properchannel by regietered poet, eent

f&" X ) .
. 1
.

1Mendir/enhancement of pay in. future and o’cher serviee

oy
© )

benefits.

Accordingly in response thereof the applicant

vide' his .representation' dated 8.'6.!05(Ptnnexure,- 6 Y

ad

addressed t> the’ Commandant 222 A.B.O.D.C/o 99 A.P.O. B

- - -

the respondent no. 2. furnished inter alia the uforesaid

particulars for'consid‘eration, but out of inadvertance

the aDp‘liCuﬂt 5 date . of birth has been shown t’nerein .

“‘wrongly as ‘0’7,.10”1953 in'st_ead of .224.10.'-19‘36‘.’

‘The appli'canf had m'ade a re'oresentation ata.

8.‘3 006 . (Annexure -2 )‘ for correction of his date of

birth which has Been addreseed to ’che Secretary to the

Government of Indiq, Ministry of Defence. New Delhi -

on 21;3:20063 since then till«date almost a period of

ore than 4(four) month= have elqpsed .yet no reply thereto

has been received by the applicant.

Xt would be pertinentto mentioh heréin .that under
the extant rules a Govt. servant may cgitate for correct-

ion of his. cge before 3(three) years of his retirement,

- but as:per records the enplicant haS still now. B(eight)

years of eervice to attnin the age of superannuation i.e.i

60 years and therefore has 1oeus stcndi to ugitate the

: Same and hence the instqnt originel application for

correction of hie age.



~(iv)-
Being thus highly aggrieved due to the inaction
nf the cnncerned respnndents, the applicant has no
other adequate and effective a&terha¥ive but to
approach this Hon'ble Tribunal for redressal of hie
genuine and lawfui grievances for correctinn of his
age and/or dafe of birth and subsequent service
beﬁefits like pension etc. for the ends of justice on
consideration of his sincere, devoted and unblemish
long 29 year; of continuous service without a brezk
since 31.8.1977 tn till.dafe.
N ~

- /'6\'
(RANJIT DAS)

o?f&e‘

Advncate

for the Applicant

P’T.o....
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District : EAMRUP(METRO)
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH
AT GUWAHATI - 781005.

O.MO; \%9 4cﬂ>f 2006

Shri Jyotilmoy Bhattacharjee,

S/0- Late Sachind;:a Kr,Bhattacharjee,

i’t:ja;ti §f Station Kali Mandir,

222 A.B.OJD., C/&p g9 A.P.O. ;" APPLICANT
| | '-.Versus -—ﬂ T
1. The Union of India, being repreéented by

the Secretary to the Government of Indis,

Ministry of Defence, New Delhi - 110001,

2. The Commandant,

222 A.B.O.D., C/o g9 A.P.0..
3. The Commandar,.

HoQ.,. 51 Sub Area,

] 222 A.B.OLD. , C/n 99 A.P.O.

&; The Administrative Offj—.cer,

é.g'rz I;.B‘O.D-, C/6 99 A.P.O.
5. Shri W-S-Singh, -

Camp; CCME, for Commandant,.

222 A.B;b.D., C/o' 99 A.F.0.

-  +ee.. RESFONDENTS

DETAILS OF APPFLICATION =

1. Particulars of the orders againet which the appli-

cation ies mede 2~

There ie no impugned order.' The applicant
| ‘ {4

%
e

made &8 .
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X

.made a representation dated 8.3.2006 and/or 21.'3,'06

(sehding datei‘thrbugh‘proper channel, which was although
addressed. t» the Secretcry tn the Govt. of India, Mini~
stry of Defence, New Pelhi - 110001 yet the same has

been sent under registered post-on 21.'3.'06 through the

Commandant, 222 A.B.0.D. C/p §9 A.P.0. praying for
correction of the applicant' date of birth from 7.10.1953
<] (whiéh was wrong) to the“correct déte of birth i.e.
24.10.1936 as per his Horoscope traced out lateron from
the old obandoned reoorés in his house.

It is pertinent to mention herein that the

applicant had been continuouhly working as Pujari in the

‘Station Kali Mandir of.ﬁxﬁxﬁ 222 A+B.0.D. , C/b 99<A-P‘0-

h since 31.8.77 and ‘has been by now rendered more than 29

(twenty,nine)vyears nf service ag such on a £ixed pay

raiging from Rs. 150/~ p.m. to Re 2800/- pJm.

But since 8.'3.06 and/or since 2133&06 ile.

the date of sending the abééerepresenfation by registered

. post for correction of age and/or date of birth,no reply

thereto has been received by the instant applicant for

reasons best known to the concerned respondents. The

instant applicant is thus aggrieved against the inaction.

of the concerned reepondents'in the.matter of hie service
és Pujari in the Statioﬁ Kali Mandir of 222‘A-B-0&D-~C/b
ég‘Avﬁioo én the basis of his age and/or aatéof birth
recordga in his Horoscope; and hence the 1nst§nt original

application..’.



X

application before this Hon'ble Tribunal for redresgal -

nf his genuine and lawful grievances.

-~

2. §HRISDICTIQN OF THE TRIBUNAL : The applicant declares

e PR

that the subject matter of the representation daeed
#3.12006 and/or 21.3.2006 for correction of the applicant's
year and date of biffh for the purpnse nf the applicant's

service ag Puzari in Station Kali Mandir of 222 A.B.0.D.

'C/o ég A.P.0. has not yet been disposed »f by the concer-

néd respondeénts and the same is pending disposal and
againsf the saidinaction of the concermed respondents
the applicant wants redressal o»f his genuine and lawful
grievances which is well within the jurisdiction of this

Hon'ble Tribunal.

3. BIX LIMITATION :- The applicant further decisres
that this application is made within the limitation period
prescribed in gectinn 21 of the Administrative Tribunal

Act, 1985,

4, FACTS OF THE CASE 3.

(). | Tha£ the iéséant applicant is & permanent resident
;f‘villﬁg; s Aﬁsing Jorabat under Satgaon Pplice Outpnst

of Noonmati F;S-, in the district of Kamrup (Metro) ,Agsam,!
He is a citizen of India by birth and ag such he is -

well entitled to the benefits/rights guaranteed under the

Constitutinn of India and the other lawe of the landl

(B) RS



¥

e - consnlidated salqry of Rs:lSCV- (Rupees one hundred fifty)

(B} Thqt the applicant is working in the post of .

Puzari of Station Kali Mandir of 222 A-B-OJDo C/b 99

A.P.o. since long. He wae appolnted to the aforesaid

.poet of FhZer in - eonsult ation with Co.f G-Soseman

] Commnndent 222 AoBoOJD- C/b 99 A¢P-°- with effect from

1;9‘1977 vide eppointment order dated 31, 8“1977 issued

bY Mjor AOV.GQderi of 222 A‘BOOOD. C/O 99 A.P.O. While

he was. holdxng the post of Administrative Officer
A copy of the aforesa;d appointment.
‘ order dated 31 8.77 is enclosed hereto
-and marked as Annexure - 14 '

<y | That the. applicant’ states that prior to 1977’the

o

; applicant aleo ‘worked as PUZari in Station Kall Mandir

'in the year 1973 for about 1 year approxlmately with a

only per monthsy At that time the main Purohit/Puzari of

the aforesaid Kali Mandir was one Shri M0N¢Chakrabortyj In

-couree of time there the applicent developed some differe-ﬂ
_mces with enidsri Chakraborty in the year 1974 and

iconeequently the applicht lcft the job at thct time.

ﬁ)) That thereafter in pursuance o>f the appointment

Aorder dcted 31*8.77 1°eued by MAjor A'B‘Gadkari of 222

A-BoOJDo C/b 99‘3‘5500 the applicant has been'appointea

\

-as Pujari a‘ge‘i\iin .3.".
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as Pujari again and he joined on 1.9.77 in the aforesaid:
Statinon Kali Mandir with effect from 1.9."77' and the
applicant immediately joined the same and was doing his
job with &k great devntion, sincerity and hard works

ito the best of his abilities and to tﬁe entire satis-
faction of his superiors. His éervicés has beenappxzaidxky
appreciasted by the concerned Authorities vide Apprecia_
~tion certificate dated 21.1.1987 issued by Lt.Col.

‘Golap Singh of 222 A.B.OfD. C/o 99 A.P.0. yhile he was
hnlding the post »f Administrative Office:; ?heiapplicé-
nt's appointment as Pujari in Station.Kali Mandir finds
support in his certifigate wherein ithas been specificalgy
stated that the applicant was working as'ﬂandir Pujéri

" gince 1973. |

A copy of the aforesaid appreciatation.

certificate d;d; 211,87 ie waclne=dd

‘herewith and marked as Annexure - 2.

(E) That the applicant states that till date the
applicant has rendered more than 29(twenty nine) years
nf gervice. During which he has never taken any sort

of leave like casual leave, earned léave, commuted leave

AN

(ﬁ&f;/ except on %he following 3(t§ree) nccasiong viz;

(i) Vide leave application dateé 5.6.86 he availed
30 dayé leave with effect from 9.'6.1986 ;

(ii) Vide application dated 2.5.99 he availeé 20 days
leave with effect fnmnl315«sq Cb%JQif“ﬁf

(Z11)...
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,&(iii) Vide leave application dated 8/ 3,61 oﬁly 20 days
Jeave with effect from 15.3.01 to 3.4.Jjot.

It may be pninted oué thatvon no occasshon
during éhose period the petitioner has been hospitalised
and/or seriously ill on any other occasions.

Copies of the aforesaid lezve appli-
catione dtd. 5.6.'86, 2.5.91 and 8.'3.01
aré enclosedherewith and marked as

Apnexures - 3, 3(1) and 3(2) respectively.

(F)  That the applicant states that initially bnth
inrthé yeér 1973 and 1977 ﬁis salary wag at the rate

nf Rs,150/~ (Rupees one hundred fifty only) per month.
The applicant raised no objection to it aléhubgh the monthly
salary was much less tﬁan the minimum wages prescribed

at the relevant perioé. However, from time tn time the
galary was increased froﬁ Rg, 15CV; and at present for
about last 3 yearsapproxiﬁately the applicant is being
paid at the rate of Re.,2800/~ per moﬁth in the aforesaid
post of Puzari in the Steation Kali Mandir, 222 A.B.O.D.
C/o 99 A-P.0. |

(G). That the applicant is having an official aceomm-
;d%tion behind the afqresaid Station Kali Mandir where he
is reéiding with his family cénsisting of his 4(four)
fa@ily members including himself. The otherlﬁnmily members
who are not employed are‘whélely éependentaon him .The
family members are as foll§ws ‘e

(z) WifeA— Smti Nilimz Bhattacharjee, agea abnut 55 years

Hougse-wf€e ... .



House-Wife}_x‘ | f".5 -
(b) Bg ughter -»Miss Lakshmi thttacharjee, aged abuut

, 27 yeers - (Unemployed and Unmarried).

, () Son - Sri Prabin Bhutﬁecharjee, agea about 24

' years, (Unemployea and Unmarried)J

o

It would be pertinent to. mention herein that since

o

9*77 1tse1f appiicqnt '8 fixed selary of Rs. 15@%— p:m. raieed

- -

to Rg .280Q/- p me being inadequate he made a repre entation

.-

dtd. 831.05 for enhancement of his. pay, which is gﬂmxpg also

pending dieposcl.

RS

'f ;'_" A copy of the afoeescid representa-
’ciOn dtd. \8.1.05 for enhancement nfhis
. salaries is\enclpsed he;eto and~manked

N "3
- as. Annexure - 4JjA

'(H)‘-V : Thet the applicant stctes that vide commun1Cction

V

Nb. 2159/LSKM/M3/F1n, Atd. 28. 5./05 i sued by Capt‘ CCME

'Sri W.S.Singh Of 222 A.B.O.D. C/b 99 A.P.O. gddreeqea tg;

the 1n<tent appllccn 11 th been requested to submit. “the

follow1ng perticulars S

- -

(1) biO—data of the applicent, pertaining to his services :

N

(ii) dcte of birth ;

~(’i-1i ), educa't'ic;'_)nal qna_"l-i‘fi‘ca’cien R

(iv) date-of.appeinfment ofstation\Kali_Mendir Puzati;

(v) leave chiled from time tn time e

'(vi) hospitultsaticn if any, (vﬁi) number of children'

(their marital status) and (viii) their date ‘of birth

4

etc. respectively. ~

It hcs clready been stated that these perticulare

are- required for considerlng the applicants service commitment
enhencement of pay and other benefit s, A copy ofl b 4



.. 8 -
A copy ‘of the aforeQQid communicaticn

v@f thesreepondent noﬁ S dcteé 28,/5. 05 is
. ',enclcscéﬁbéretq'andvmarkea'as AnneXure'; 5
(IIJA..*That 1ﬁ-ré§iv”f§ the cﬁcreqaid coﬁmucicatioﬁ-dtél
25;8 05 the inﬁtcnt cpplicant qubmitt“ed hzs bio-dcta on

8. 6.05 =t=ting 1nter clia therein wrongly that your pppii-

cant's date of birth 1e on 7th 8ct/1953 instead of 24th

Gctober, 1936, whicﬁuwas a bonafide mistake on the part of

your applicant inudvertently made. This dste ef birth 1.e._'

24.10.1936 has been gxx given as per Horoqcope of your éppa

1icantwhich-ic the basieof ‘his correct date of birth It is

therefore nqcessary-to reCtify*the aforesaid mistake in~the

interest of justice. by correcting the date of birth of the

Iy

spplicant és'24;10;1936 instead of 7.10.1953.

A copy of the applic°nt s reply dtd.
.8.'6. 05 giving his bio-data etc. are enclcced

_cherewithjand marked ag Annexure - 6.

(@) Tﬁat'?cur“éppiicanr étateé~that he has éemandéi\ L

from the concernedcguthorities that he has also sworm in

an affidavit in this regard which may kindly be relied om.'.

‘~. ﬁ\coﬁy of the aforessid affidavit:

. ard, 24 2 106 with Horoscope are encloeed hereto

":and marked as Annexure -7 c.nd &x 7(@.)

"respecrively.
(KY  That the applicant states that being thus

.,

' aggrieved he made a ...
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—9—
made a representstion addressed tn the Secretary to
the Government »f India,Ministry of Defence, throghh

Proper channel i.e. through thebcommandant, 222 As.B.OJDa
C/o 99 A-P‘Ot for regularisation‘of his services as
Puzari in the Station Kall Mandir of 222 A.B.O.D. C/p
99 4ePa0Os ErdxRgEinzkxkRkexinEektenxatdhg Tﬁe said
representation has been sent on 21. '3.'06 by registered
post. Copies of the said representatinn dtd. 8339
8+3.06 and/or 21.3,06 has also been sent in advance
to the concerned@ Authorities as mentioﬁed in the aziad
representation under certificate »f posting on 22.'3.06.
In the aforesaid representation the applicant

has xkxka&xkﬁzx contended by meking his demand tn the
effect that -~

The applicant submits that if it is fsmg found
Just and proper, your applicant may be referred tn any .
Medical Board and/or Medical Autherities so zs tn
ascertain ﬁis correct sge to which ynur applicant has
no objectioﬁ. This is for the sake of ascertainment of
correct and accurate age and/nr date of birth of the
applicant;

The applicant‘'s age and/nr date of birth,

which was inadvertendly inen earlier, RERMRWAS wrong
as at the time of signing the representation it escaped

his notice due tn inadvertance more so when the applicant

i=s always busy ...
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is always busy with his duties of Pajas at the temple

regularly and as such find“no time tn look even to
his own service papers and/or to consult somenne #n
this regard.

That the applicant now-a-days feels very weak
due to old age even to do his usual works in the
femple for which the applicant's son namely Sri Prabin
Bhattacharjee is regularly helﬁing him in his dQuties
as Puzari at 222 A.B.OJD. C/p 99 A.P.O. at the Station
Kali Mandir.

That after the aforesaid discovery of mistake
in sending/recording the applicant's éorrect age and/or
date of birth and also the applica;t's hornscope(which
too was found/traced nut in abandoneé papers in bhe
applicant's house lateron) it transpires that the
applicant 's date of birth hes been wrongly written as
7.10.1953. If that is taken into consideratinn then
his present age would be about 52 years which cannnt
be correct as the present age nf hié wife Smti Nilima
Bhattacharjee is about 55 yearg, who is younger to the
applicant and not older to him, apparant on the face
of records and the same needs to be corrected immediately
on the basig of the applicant's horoscrpe and the %££

affidavit dtd. 24.2.06 sworn in by him.

Copies of his representation ata.

8.13./06 and ...
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datd. 8.3.06 (excluding Annexures

H -~

to oVOid repetition) is encloaed
advaee. C’GY)‘J/ post 1ng

%;herewith alongwith the/certificate
Iz ' .

atd. 22.3.06 Are-enclosed—therewith
and marked as Annexure - 8 and 8(a)

respectively.

(%) That the apgiicant states that on 10.'8.'05
;;;r appiicant has been égain issned 8 certificate
from the office of the éoncernea Authorities to the
effect that ynur appiicant is wor#ing a8 Puzari in the

rStation Kali Mandir of 222 A.B.0.D. C/n gg A.P.O.
| A copy of the aforésaid pﬁoficiency

certificate dtd; 10.8.05 is enclosed
herewith and marked as Annexure - 9,

(M) That the petitione.r states th;-at as the Peplicant's
;;; Sri frabin Bhattacharjee is also assisting ;he
applicant, he hés submitteé an aéplication for appointment
in the post of the aﬁplicant[ in case the age and/or

date of birth of the bpplicq;t is accepted by the Autho-
ritieﬂ)from October, 1996 which has been addressed to

the Commanacnt 222 A.B.O.D. Gyge C/o 99 A.F.0.,
enclosing therewith his testimonials.
A copy of the said xmgxng appli-
cation atd. 8.3.'06 of the applicant’s Sen
32 belrg e appli'cadion P L ot 0 Pingand
»sea@ent on 21, 3.06)by regieterea post

is enclosed herewith and marked as

Annexure - 10.

) 3
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() That the applicant has against the inaction
;f’the Authorities for fegularisation Qf his services -
wJlef. 31.8.1987 in a time scale of pay has peéferred
an application (originzl) before this Hen'ble Tribunal

wikeir today which is pending Qispnsal.

(DJ; Thct the applicant states that this eriginal
application is filed today for redresesl nf his grievancee

against the inaction of the concerned'Respondenta to

correct the date of birth of the cpplicatt from 7J10J53

to his cormect date of birth 24,/10.1936 bzsing on his

'»:

Horoscope and affidavit and/or on medical examinatdon

as deem fit and proper by this Hon'ble Tribunalﬁ'iq-the

interest of justice ana grant t5ejéonsequent1a1 gervice

benefits like pension etc, and appointment of ﬁig gon in

the post of Puzari, in case the age and/nr date of birth

of the instant applicant is accepted.

5./ GROUNDS OF RELIEF WITH LEGAL PROVISIONS =

_(.‘I) For that the applicant moe'c respectfully

submite that on the basis nf the bion-data furniehed by

the applicant-in-reply to the respondent no. 5's letter

No. 2159/SKN/ME/Fin, Aatd. 28.'5.05(Annexure - 5), the

instant applicant submitted his bio-dats and other

required particulars on 8.%6,'05 (Annexure - 6) through

the respondent no.s.Jt.
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the respondent no. 5 which was addressed to the respondent
no. 2. In this context it is pertinent to ponint out
herein éhat out of inadvertance he has written 7th Oct/S3
a8 his date of birth vhich smgikk caught his attention
sometime later.'Therefore, he was in seach of his hornscope.’
Suddenly from the abandoned 0ld papers in his ﬁouse,the
applicant got the horescope where his date of birth has
been shown a= 10th Aswin 1343 B.S. iQeJ 24,10.1936 A<De
It therefore transpires that he is 70 years nld at present
%nd has already crossed his date of superannuatinn/retirement
in Octnber, 1996.

As per the extant rules a Government serwant
has his right to agitate any correctioan of age béfore
3(three) years »f his attaining the age of superannuatioh
i.e; 60 years. It therefore fnllows that though erroneously
earlier the appiicant stated his date of birth as 7th Oct/53
as ow record, the date when his particulars were in reply
furnished i.e. on 8,6.05 he was about 52 years of age.!
Hence sbout 8(eight) years remain in service record to
attain the age of superannuation iJe., 60 years. As such
the instant applicant has a valuable right to agitate the
same before the concerned respondents and also before this
Hon'ble Tribunal for correction of his =zge. And accordingly
vide his representation dated 8.3.06 (=ent under registered
post on 21.3.06 through proper channel i.'=. the respondent
no. 2 (Annexure - 8) enclosing therewith Wkx inter alia
his hornscope and supporting affidavit.Since 8.'3.06 and/or

21 .‘-3‘506.“."-
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21.3.06 a perind nf more than 4(four) months hwee
expired and the concerned respondents are silently
gitting on it without making any reply, the instant
applicant, being thus aggrieved hereby approaches this
Hon'ble Tribunal againstthe inaction of the éoncerned
Respondents for redressal nfhis genuine and lawful
grievénces Eyxmaickngxmmeegx £or making necessary correct-
ions of his date of birth i.e. from 7.10.'1953 to 24.'10.'1936,
In this view nf the matter; the impugned inactionof the
concerned respondents is not sustainable in law for
being violative nf the rule of law aé enshrined in Art.

14 of the Constdtution of India.

2;’(11) Fgr that the instént Ah5p]§¢ﬁﬂ§%—xxxxnit‘claims
that on the basis of his correct date of birth i.e.
24.10.1936 he has attained the age of superannuation
unknowingly in the year 1996 ané therefore, he is well
entitled to go on retirement as under the law the applicant
has no authority to continue beyond 60 years nf age in
service, and alsn to éet al) service benefites like pension
etc, the moment his services as Pujari in the Station Kali
Mandir is reqularised in time scale of pay.de éer Hon'ble
Hon'blé Apex Court's decision a Covernment servant
attains the right to continue in the post on completion

(}1‘// —&w&

| ét?of 240 davs of continuous service vithfé reake. ;n the

instant case the Peplicant had rendered more than 29 years

of continuous...
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o

A,of continaous service thq+§ bresk till date, Axm-i

%

and accordingly as per the Hon'ble Apex Court the
instant applicant has also attained a valuable right
and that his services as such is deem to be essentizl
to the Department. In this view nf the matter, the

impugned inaction of the Authorities/respondents are

arbitrarg, unjust, improper and bad in léwt

(III) For that the applicant is being assisted

in his duties ky of Puzari by his son Shri Prabin

Bhattcchcrjee, (who is well acquinted with the Arts

of Puja-performance) wJeJf, October, Laixs98 1996

haxuxxx it is earnest desire, of the instant applicant

A
to the concerned respondents tn consider his appointment

in the vacant place to be created, if the age of the

instant applicant is accepted as correct as 24:10;1936

- as his date of birth, on the retirement »f the instant

applicant w.e.f. 23.9,2000 A-Ds when hmxakimimedamg

the arplicant's son Secame %,major (vide his application
date 833#06 aé Annexure - 10), in the interest of service
nn consideratioﬁ nf the ground that the instant p=
applicant had to work for & long time ewerxmekim getting
even a pay lesg than the pay prescribed under the Minimum

Wages Act, in the interest of justice.

(IV) oo
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(xv) For that in any view of the matter the instant
appiicant is well entitled under the law for correction
of hies date of birth in the facts and circumstances of
the case and the immkamk concerned respondents are totally

gilent and inactive in the matter.

6.! DETAILS OF 'I‘HE REMEDIES EXHAUSTED :-.

| ﬁhakxﬁhﬁ Tﬁé apélicagg»éécléres that he has
availed ali the remédies available to him unaer the
relevant rules etc. which are shown as follows 3~

The applicant made a representation oﬁ 8.'1.'05

(Annexure - 4) s» as to raise his salaries in time-
écale addresged to the Commandant, 222 A-B.O.D. C/o
909 A.P.0. The respondenf no. 5 on behalf £®w of the
reséoﬁdent no. 2 sent a letter to the applicant vide
No. 2159/SKM/ME/Fin, dtd. 28.5.05{(Annexure - 5) asking
the appliéant to furnish his service particulars.’ The
applicant replied the same on 8,6.05 (vide Annexﬁre -6)
and again represented the same on 24.'2.06 by furnishéng
the affidavit 4td. 24;2;C5 and the copy of the hornsoope
and ultimately the representation atd. 8.3.06 (Anmexure-8)
in detail. The main crux of the matter is that‘the |

applicant ..
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applicant had committed a mistake invwriting his date
of birth in his reply dtd. 8.6.06 (Annexnre - 6) i)e.

- -

in otherwords, instead nf 24.10.1936 as his correct
date of birth it was inadvertently mentioned as

7.10.,1953. Bowever, gince 8.3.06 and/or 21.3./06a period

!

of 4(four) months has elapsed therefrom yet no reply
thereto has been recievea by the: inﬁtant applicant and
the aforesaid representation is pending before the

reépondent nn. 2 and/nr the respondent no.' 13 Hence km

the instant applicant has no othertaiternative but to

file this Original Applicatinn for redressal of his
) : .

grievances by this Hon'ble Tribunal by way of mexrxesiiy
directing ‘the concerned respondents to correct the

date of birth of the applicant..

7. MATTERS NOT FREVIOUSLY FILED OR PENDING WITH ANY

OTHER COURT :e
(A) The appliCant further declares that he hod not

previouely filed -any Original Application, writ petition'
or suit regarding'the matter in respect of which this
application has been made before any Court or any other

Authority (except what has been etated in this applica-

/j&?;f . tion asbove) and that no case is pending before any

Court and if decided a list ofthe decisions should be

given with reference to the number of Anmexures to

be given in support thereof, has been given herein.'

(B) ...
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(B). That the applicant states that this applicationis

filed bonzfide and fcr.the ends of justice.

In view of the above mentinned facts

stated in paragraphs 4(A) to 4(0) and $%

- - . - s
v B . .

5(I) to 5(IV) the applicant most respectfully prays

[y

for the following reliefs s

(1) to correct the date of birth of the instant

~

applicant from 7.110.1953 to 24,, J10.1936 on the
. . —
‘basis of his representation atd.' 8.'3./06 sent on'
uw
213,06 (Annexure - 8) to the respondent nn.' 1

through the respondent no. 2 , his horoscope ctieet
(Annexure - 7(a) ) and his affidavit atd,' 24406

(Annexure - 7) respectively

(i1) to direct that the applicant who attained the

age of superannuation on 31.8,11996(if the>age.

X ps

o+ COrrection is accepted) to take appropriate, to

adjust his salaries drawn in eéxcess and pay the

monthly pension from fm Sept/96 to till date;

. (i11) to consider appointment of the applicant's

son ag Puzari in his place<;fter.retirembn§>

b Weeofo 23,9.2000 A-D., i.e. the date of his < On

N

attaining his majority who is well versd&d in
the art nf worship in conéidération of the

applicant having served the Department .for a .
long time with a salary which is lessthan the

minimum wages prescribed ;

PO

AND /OR pass such further or nther nrder

. Or nrders fﬂf
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or ordeFS?.as.fQ*Qour Lordghips' may deem f£it and

propé: for the:end$lof justice.'

And for this,thérﬁépiicant, as'in_dufy bound, sbail/

Lo~

ever pray;'

‘9, INTERIM RELI F/ORDER IF ANY PRAYED FOR :.-

' It is alco prayed that in the interim am

-

' .erder-maquindly be paSSed so_that‘the
insfanfpabpiicant ig not disturbed till
"diSpOSalkéi the instant Ofiginal Appiicafionﬁ,

oy']_@, Iﬁ. TH.E EV“NTOF APE’LICA'I‘ION BEING SENT BY REGISI‘ERE

POST T IT MAY BE STATED WHETHER THE APPLICANI‘ D
-

BES]RES TO HAVE O‘QA’[@ HEARING AT m THE ADMISSION.

, ﬁTAGL. hm iF 00 HE SHALL» AT‘I‘ACH A SELF ADDRESSED

4

- o . . - , -

POST CARD OR. INBAND I.E.'I‘TER AT WHICH INI‘IMATION '

REGARDING THE 'DAT.E OF HEAR-;_:{I\IG COUID BE . SENT ‘IfO HIM..

»—*Nb, sincé‘he ha= engaged the
following learned Advocateq to conduct his c=se.

s},m RANJIT DAS

"MISS. TANUSHREE DAS ,

AdVOcates for thE'Applicant,.

-

Gauhcti digh Court, Ghy— 1.

(jy/7 _— 11‘ Number of Bcnk-Draft/Poqtql Oraer filed in reepect
/ . - . ) 1 . s

- ’ of the appiication fee,

- A cro~ﬁed Fbstal Order of RsJSQ/~ (Rupees

fifty only) being the epplication fee vide Crosseé

qutal Order No. 26G 325227 dated 27.07.2006 in fuvour

-

| 5f the Registrar, C-A¢T-,Guw~hcti = 5 is enclosed

v N
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12, Listof énc-io‘-éafe's’ 2o
A» detqiled in the Index filed alongwith :

BN

thie ’application.

: Verification .'..'3."x

.S,

,',/'I" 4Jyotih1moy th.ttacharjee, son of. Late

~ -

' by religion Hindu, by occupatlon a Puaari in

) fthe Station Kali Mandir of 222 A.B.@;D.C/o
EQQ”A-PBOo . the-lnetcnt applicant herein 60
. ~ ] 1
“ hereby veriw that the etcd:ements méée 1n L
-,,,;this,—appiicatiom in paragraphs 1 ,to 12 are
true to my pereoncal knowledge/legal advice
N unc thc.t .I have not suppressed any materia].
. . ‘;' -\- . -
] f fact.‘ :
S .
ST
Date=--’.l ;i PR SRR .Sigqaturé of the Appliga_nf
_ ‘Plé&;e =Guwahati-1. \

S S o © 7 Bffidavit L.
(/ . . ‘ -, | ~ ‘. :

B —, - e . o .- - .- N LA T I R ot SR NG U

4,/ o.ch:mdra Kr.Bhatf:acharjee, cged about 7—0 years, _



AFFIDAVIT

-

va,-erotih‘moy Bha’tﬁra‘éharjée, son of Late Sachindra
A Kr.:Bha’c‘tachar'jee,v agea about?,@jears, by~ re_ligioh
Hinu-u, by occupc.tlon PUqui in Stc.tion Kali Mandlr of -

222 A.B ..o.D., C/o 99r A-POO- the appﬂlicant herein T
do hereby -801emnly affigm and declare as follows -

1.. Tha'.’cv,I' am the applicant in the ingtant case and

ag such I am -vvyel.],';‘conversant tiifch thej facts and circum-

stances  of the case and thus am competent to swear this

\

Thi.s is vt'_rue'i—:'o' mﬁr knéwledge. )

.

Thc.t the etat:ementc made in this affichJ.’t cmd
“in pc.rc.grc.phe ’ (ﬁ)/ CC)/ C@/C); (N)/ ()

of the Orz.ginul' upplicc.tion herein are true to the bee*c

of my knowledge ‘and belief,. those made in pc.ragraphs 4(&) )
’ CD) E),(F))O‘D ;9/ Jj; (L)/ (M)/ are true to my informetion

derieved from recordq which I believe to be true and

-

correct and the rest are my humble submissions before

this Hon‘ble Tribungl/court. '

/.

And I eign this affidavit on this the

-~

;%31':1: d“y of ~~! 4;::’ "y 20@6 at Guwahntl - 781001.

(R - SRSy @%ym@

DE%NENT
J'Zden’f fz.ed by m\e“-(c Solemnly uffirmed and declared
- / \\1' befofe me by the abovenamed Deponent
(RANJIT DAS) who is identified by Sri ReDas _
eme e e sbAdvocc.te on-thisthe 31st t;us%,‘ZO&s
Advocate . L &t G'uw::hctz. - 781.‘1. . ) N
-~ ,A | - ) - . : . "‘, @ al Mag!se‘ e‘!‘ B
o . \Mmﬁc ,

| L ' KAMR'@WM JAHATI_:[' 4'
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1 Adv Bage Workshop EME '
. . ¢

1. T wumbly request you to grant me 20 days leave with pay’
{from Og ;.oay 91 to enable ne to shift the materiels purchased -

L)

2. T shall remain grateful for this mct of your kindness.

Thanking you{

your's faithfully:A _
A ETHF )

(Joytirmoy Bhattecharjee)
Priest Stn Kall Mandir
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Respected 3ir, U A

for -erecting ~ dwelling house at - amsing Jorabatb. e
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b .‘.,, o e 222 Advaﬁce Baue Ordnance Depnt

2K/ DRI S

- Mp J Bhattachﬂrjee
:PUJari Stn Kel i Mandir

Rgoum};rjgﬂ'r OF BJO-DATA

sxr',

" 1. “In censideratien te your seriice pre spects, you are . T
: requested te submit.yeur Bie.deta pertaining te yeur service
" regarding yeur date eof birth, educatien gqualificatien, date ..
of empleyment at Statien Kali Mandir, leave availed time te . -
time, -Hospitalisatien and No ef chudren, their marital status
o and their date ef birth. '

S 2. 'l‘his is required feor considering yeur service commitments o
RS with ‘Statien Kali Mandir, en}mncement of Fay in mture and - '
other service benefits. .

Yours fai,thmllyf. .

- CCME :

S SR W ; , ) o for '‘Cemmandant
o % P . ! - . " ! . . '

]
[9)}
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e Jhe Commanolant
222 AROD .

@W‘*@ I CCME 222 ABOD)

) R chence oW Leﬁ”eh No - 2:5“q/s&M/ME]FH\/

daked 28 rvla

2 Jhe Bm data, as se Me.al yeu Vide,
' dou}\, beittzn. winder he?gQJx,ence ; us Aubmd aé ander:—

G)Dabe bintle — 07 oct' 1953
b) Fduecfonal ®\uab'icqﬁ0m —  class Vi[~

) Rake loyment= ot o
S*faﬁo&ilawf 4cmohh, }’* o! Sep 1
69 Leave ach fod 6910 )

—(2) 9 fene 86 8 July g¢
time to Ainme @ 94 b )
Qj) 03 May N o PPMay9
15~ (20 days
_Mﬁ | LC) WMCULQA) OI*CDSAIDSLO/
R L2odqy9
%Pfﬁ | e) Hospitaﬂsaf{om —~ NI
| -F) No. O Chnlo&m

theix dafe e bixtl, } Twc;ﬁ()ne Sen,
and Ma}u,ﬁ‘o& staltig One dmﬁ@

ch.gkta Lakhi Bhﬁ:tt”ad\waea, D/g ~ 30 Nov' 79

RISV ST
Sonv - Phqlouu Q)L\,Qtfb\e,ko.ﬁae,z, - 3/6 23 Sep 82
m&m,(ecf
Y &1 G5 “\2@572;

’Dabuﬁ;, 4 /(, /o)/ e;/OT“{MOy @HATTACHWEE@)

ANDITT| STN Ka&L MAND)
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A0 my part. The coarrect date »f b

‘wrangly furnishead by me and recorded

SRR,

y )
o

LI THE C0ULT OF MASISTKATE

KAMRE AT GUNAHATI-7310c1.

AR P IUAVTTY | .

L,Jy»t itshmoy Bhattacharjee, son ﬁf'Late Lashi f}

. .\}

Bhusan Bhattacharjse, aged about 69 years, 5 residept wg
~f Statinon Kalimendir »f 222 ABGD C/n o A.PoO., an \?\
hereby solemnly alfinn and ©weclare &z fa1lowe @~ \;§
1.  That I am Q@rkinq in. the post HEF Pujari ét fhé'(é;'
Statian ¥ali Mandir ~f 222.A;Q. . C/0 a9 ALY.uU. E?
sincellong. | $Z§
2. That an 24.11;2005 M€ Sf my relatives while ’ )

97ing thrrugh my service papers detected that nmy age

has

been wrongly recorded in My service record as my

date nf birth cannst be ~n 7.10.10953 as recorded in'my

servirce Lecords &s per my petitinsn dated 8.6.2CC5,which

W3S wrong. L cangidered the fame and found that the

mistake appears to be true. It caught ny attention at

that time and I found that it

s
wel

3

& bonafide mistake
irth »sught t2 hre
24.10.1936 as PEX my horﬁscﬁﬁe &nd not 7.10.19053as

by the »~ffice

nf 222 A.B.OD.C/U 99 Ani.u. ‘“his is because the veasr

m

nd the date »f my birth was mistakenlvaritten by me

insteéd'ofv24th October, 1936 it was wrﬁnﬁly written

am
G o0 e

m"“b R gt LSO SR P

. . y =
-

-



At Gy

4.

- at present 1s‘about 69 years but as

+. after 8.6, 2C05 when I could trcce out my h-arn

as 7th October, 1953,and that I have received Class-VII
standargd education at. home under uncle‘

guidance ‘hence I ﬁ$
have nn educational certificate,

3. That I am an Indian Citizen by birth, 1 have'no 1@
pronf of my age except my haroscope which shoawe that  \/7
I was boarn an the 24th Octnber, 1936,at viliage - Khemb '}.9
Sahasra P-O-Kornigram, P.S.kazjnagar in the b

Toulcv1bczcr
\W
5ubd1v1=10n of the then Svlhet district nf Brltlehlnciq.

My father‘Q name is Late bashi Bhus

&

an BhottaCh rjee and. ﬁ;
my mother's name is Late Sutrishna Phcttccherj €e, i | ﬁb
e —

y
horoscope name is Sri Motilal Sharma. and as such 1 am Gg;

&t present 69 vyears nla arproximately.

That this fact caught my qttent10n very reccntly

nld pupers and if thet is taken int> account then nv age

~.per.recordings in‘my

SeIvice record at present my age is about 52 years i.e.
R

RN

»«5;111 Now. mare than 8(eight) yeqre are still left for

nid e

. r

N\

,my retlremcnt nn cupcrunnuctlon at the age »f 60 years

Therefore undcr the extant rules 1 have a vqlugble.riqht

to adgitate the same befnre my employer i.e. 222 A.B.O.D.
C/Q 99 A.P.U. through yaur Ysnour £or rectificatisn Af
the already committed mistake in my date and year »f birth
keeping . intact the month of my birth being Octvber. |
This is true tq my knowledge.

5. fhct I lnst both my parents very equyuhile I was
onLy _about lgﬂlmﬂ"ee)wears of ;qe, when nmy maternal uncle
Late ﬁagendra Nath Chikrabsarty brought me (somehime in

the year 1950) t» his place i.e. at village Halugzbasti,

P.5.Borhat in the then district ~f Sibsagar, Assam (where

o

he was ...

C. ".“

scope from «i,,a;..(fo;,q

B

[

T Ty Wy At st
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i,
targ, J’..v'\

\\mw'preeent salary for the

he was a permunent re=1gent) &t that time, He had a

a grocery shop there and he ueed t» perform the ok

nf a Purohlt/PuJarl alsn and did ather rituals.'I learnt

the art »f puja/worship and rituals from my- afrresaid

—

mat@rnal uncle and after his cecth I came tn Nurangi

in eecrch nf a job. At that time I wa
nf

about 37 pears

o -
CWLYET=)

R o R

age and at that time I was appointed as & Pujari in

the Statinon Kali Mandir s-metime in the vear 1973ana

thereafter again in 1977 with effect from 1.9.1977 An

& fegular basis at & morinlv salary 2f R, 150/~ wer month (

o>

X
smly. r~
| 9
'6.

That my salarice have been increzsed fraom time

tn time -and in the last 3(three) yearQ now L am drawing

my salarles at. the rete of RQ.ZSOQ/- Pe€r month which {s

post of Fujcrl in St-=tisn Kali
N

*,Mam Lr,CLt 222 A.B.0.D. C/0 99 A.F.0.

7. That recently only in response tn a cdmmunication

No. 2159/5KM/M~/Fin, dtd, 23.5.2005 issued by CCHE »f 222

A.B 0. D. C/0 99 A. P.O- I have submitted my bio-data an
8.6.2005 t» my employer through C.C.M.E. 222 A.B.O.D. C/o-

99 A.P.O. for considering my'service'COmmitments with

Station Kali Mandir, enhancement »f ray and other gservice

: o
benefits, wherein my date and vear »f birth was wrongly .
shnown ahd/or recorded as 7th Octoaber, 1953 in place nf

24th Octoker, 1936, which is my correct age »~f birth,

a8

PEr my horoscope,

8. That this affidavit is sworn in by mé far the

purpose »f correctinn of my date and vear »f virth from

7th October. ..

S 7

s e

— .
917,,2%7

;g%?
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' 1936 in pluce of 7th October, 1953.

: kn’)Wledg.e, th

7th‘0ctober, 1953 keeping intact the manth of my birth

namely 'Octoberf

R L R

except the date anc- year i. e. 24bh and

radd

o as t» enqble the

Bt ]

concerned Auth')rltleq to correct my date of birth as - |

24th Octaber, 1936 instead »f 7th October, 1953, .and

that this affidavit would be used for the saleepuppdse f T

ot enrrectinn of my date of birth.

L cwmen, e

9. That the statements made 1in this affidavit and

in paragraphs 1 tn 8 absve are true 1o the best 1f my

s e made in'paragraphe - 'afe]tuue to'my

y;nformqtlon derieved from recnrds

which I believe to be
”true and correct and the rest are my humble Ssubmis s1on<
°f

Vpgﬁbze this Hon'ble Court.
R 1 .

Y

And I sign this affidavit on this the 24“=

y.
of Februcxy, 2006 at Tuwehati.
)

;i aq?;j %{/2 Cc\ )”GY?).

DLPONL.N’L |

Iaengi£;;5~by me. ‘ i
- Snlemnly afflrmcg and’ declcreg‘
(M\NJR DA“) before me by the ebnovenamea

Advncate ‘

deponent who is identifiea by
Sri R.Das, Advacate ~n this the
A4l <..c.y nf Februgry,Zcm

mhat i.
@g /zfﬁf

MAGISTRATE
KAMRUP : GUWAMATI- 7,

-
PR
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ﬁ . & €lénce, New Delhj - 110001, Q%%
(Thr '} ~ . : ~—
~2Eough proper Channel i.e. through the Commandant, kb
222 AOB.O.D.‘C/gg A"P.O.' ) UN
| St B
% LT .
| ' Sub :- Prayer for correction of year, »f birth
‘ (which &EE‘GESE&T?‘IEEFIEE%%‘on 8.6, 05 DY me
I "~ in pesponse t» ynur letter No, 21525?_1/ME/ ﬁ;
, FIN, dated 28,5.05) Keepird- (1,0 ke 20000
from0F - (01958 S0 24 21021934 g pir
S - » oy Roobscope. = foad by e
f . Sir, : oo LR abosdoned yeeords,
| humbly and 7 - _
A Most/respectfully ... I beg ton lay before ynu the

N following few lines for favour of ymur kind consideration and

; . necessary action.

1. That I ém at présent working in the post of Pujari of
Station Kall Mandir of 222 A.B.0.D.,C/@ 99 A.P.8. gince long.’
I was Spprinted to the post of Pujari as aforesaid in cgneul-
tation with Col,G-S.Soman, Commandant 222 A.B.0.D. with e&gt
; | ~ from 01.09.1977 vide apprintment srder datedi31.8;1977 1Geued¥.
! by Major A.VeGadkari of 222! A.B.0.D. C/n 99 A.P.O. while he

¢ : -was holding the post of Administrative Officer.
. ¢ ' . \
A copy of the ci%oxmgﬂﬂﬁappointment nrder
X\ . : dtd. 31.8.77 as aforesaid is enclosed
herewith and marked as Annexure-d,.
§2”’f 23 That the petitioner herein states that prinr tn 1977
(/,v)/?g)

he also worked as Pujari in Station Kali Mandir in the vear
1973 for about 1(059)‘year with & consnlidated sélary nf
Re.150/= per month., At that time the main Purnhit ~f the
aforesaid Kali Mandir was. one Shri M.M.Chakraborty. In Coyrse
of my services there wrose a difference in the vesr 1974 wifh
' $91 M.Nu.Chakrabnrty, the main Purnhit/Pujari »f the aforeséld

temple awd consequently I left theé job in 1974 itself.

3o That thereafter in pursuace »f the afsresaid
eppointment letter dated 31.8.77 issued by the appropiiate

Authority (Annexure - A) I joined the same w.e.f. 1.9.77 and

I have becen doing my jnb with great dewntinn,sincerity and

hard work....

2



-certificate dated 21 1.

vAdministrative Officer,

-the year 1973 and 1977 his

| - 2--_ ‘ B | (:E;;;)

'hard workto the bes st of my abilities and tothe entire
'satisf.ction nf my superior Authorities.

My services has
been - appreciated by the Authorities vide Appreéiaiton

1987 issued by L&.Col Gulsab- Singh as
My uppointment &s M.ndir Pujari

. finde suppnrt in his certific«te

specifichly stated that I was

wherein it has bean

working as Mandir Pujari since

1973, v
A copy of the aforesaid .ppreciution
cexrtificate d.ted 21.1., 1987 is enclosed'.
herewith and marked &g Annexure - B
4.

. That the petitimsner gtates that ti1) date the

petitioner has rendered more than 28(twenty eight) years of

service a8 such,. During which he has never t.ken any sort of

leaves like casual leave, earned leave.commuﬁed leave etec,

except nn 3(three ) naeasinng namely =

(1) vige leave application dated 5.6.86 he availeqd 30(thrit?) |

days leave with effect from .. . 9.6.1986 ,

(11) Vige application dated 2, 5.91 he availeg 20 (twenty)
days leave with effect from 3. 5.1991,

(111 ) vide leave application dategd 8.3.01 only 20(twenty)

Copies of the aforesaiq leave applicatimsng’

ata. -5.6.86, 2.5.91 ahd,8.3‘2001 are

..~ @mnexed herewith and marked ag Annexure -C

- C(1) ana C(2) reepectﬁexlgo

5. ~ Thatthe petitinner states that initially both in

calary wag at the rate oﬁRs.15Q/~

(RupeeQ NNe ...

S —— b e e ot e 2 =

-2 e ettt s vt o wm o =



. e o 9 .

, _ -3 -
V4 , : ' -
(Rupees nne hundrea and £ifty only) per month, The petitioner

Taised no objection t5 it although the monthly ealary was

much
1ess than the minimum wagee prescribed &t the relevant period.
However, from time to time the salary wae increased from
Rs..

15py-qnd at present for the last 3(three) Years approniie
mately the petitioner is paid a
tho

fum of Rs,.2800/~ (Rupees ten
usand eight hundred only) s his monthly salary in the

‘post of Pujari in the St ation Kali Mandir at 222 ABGD C/o
AP,

6.. That: the petitioner is having anofficial accomondatinn

behind the aforeqaid etation Kali Mandir where he is staying

with his family concdsting¢§(four) members including himself, "

The other family members who are dependent o0 him .are named af
follows :- )

(1) Wife - Smti Nilima Bhattacharjece aged about ' 55 years,

(ii) D-ughter Miss Lakshmi Bhattacharjee aged abnut 25 veare,

(iii) Son Sri Prabin Bhattacharjee, aged about 23 years,

. His children and his wife are unemployed and

children unmarried ang are all dependent on him,
7e That with the aforesaid monthly salary of Re,2800/-
(Rupees two thousand eight hundred only), which is .

kas than the prescribed minimum gages ,ig L

euﬁ Mu&ﬁwwmlﬁ-

-‘;dk§g ton inadequgte to provide” for the provisiong »f livee

r"
for the afore:aid 4(four) member family, Mdoreover, there are '

other expensee like cost of education nf the children, mainee -

nance of livelihood of hie family etc, - - great hardchip _

. Que tn Paucity »f fund © regularly, -

In these regards'the petitioner made a'representqtion dated
8e

1. 05 for enhcncement of his salaries before your Hennur which
is a&len pending diepo al. .

A copy of the aforesaid representation
dated 8.1.05 is enclesed herewith and
marked as Annexure - D,

v

8.‘ Lok

-
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8. That the petitioner states that vide communication

No. 2159/8KM/ME/Fin, datd. 28.5.05 issued by Capt, CCME Sri

.S.Singh nf 222 ABOD C/o;gg APO -gddressed to the petiti-
oner it has been requested tn submit -

(Q) bindata ) pertaining to petitioner?'s service:

(8)Date of birth, (c} educational qualificatinn (@)

date of apprintment 4§ Station Kali Mandir Pugeri (e)

o leave availed from time tn time (£) hospitalisatinn (g) .
: nn.. nf children (their meritsl status) and (h) their date
of birth respectively.

3 It has already been stated thereid that theze
i,
particulars are required f£nr considering the petitioner‘

service commitment, enhancement of pay and nther benefit,

E ' ' A. copy of the aforesaid communication dtd.

28.5..05 {8 enclnsed herewith and marked as

Annexure - E,

L-@’r_,Q el

1 . 9. That: i\/\ }?-%}etter Nno. 5159/SKM/ME/F111, ) dtdo 28, 5005
' issued from your Honnur's ofrice it has been stated as

follows :~

N

® 1. In consideratinn to your service proepects;
vyou are requested to submit your éio-dat:
pertaining to ynur service regarding ymur date
’of birth, educqtion qualificatinn, date nf
employment at Station Kali Mandir, leavee
availed time to time, Hozpitalisation and N»,
nf children, their marital etatus and their
date nf birth,.

2, Th;s is required for considering ynur service

enhunce-'

commitments with Station Kali Mandir,

ment of pay in future and ather eervice benefit

~s.

Do




94?%) That in reply to the afores

said communication of
- Your Honour's office,

your petitioner Submitted hig .
bilo~data on 8.6..05 stating inter

-@lia therein that your

petltioner'edate of birth is on 7th Octobcr. 1953 instead

[
0£24.10.193¢, which was a boanafide mistake »n the part

of ymur peti;ioner inadvertently mage. Zhis &th- P

Py \&Tvm, VoS Hooree rtSeohe b LﬂAﬂS @“*“°A9e

‘e It is therefore necess to recty the 23 '

Y & 49:0 Five S.8Jelos
mistake in the interest nof justice, A uzrkr .
0 ﬂ—:—;mxwm.»E(])k
. 2) vespe IV R

10. -~ That your petition

€r dlsn submits ‘that if your
Honour considere it Just ana proper

¢ YNUr petitioner may Eu;
referi@&

to any Medical Board and/or Medic.l Autha—

rity 8D as to ascertain his correct

. cge to
which your pe€titioner has nn objection.
sake of correct and accurgt sessment »f your pe iti-;ﬁ-
Hormowr 5 cadie facdion
oner's age and/or date of birﬁ§7~which €scaped my atten-

tO bonafide mistake more 8o

This i for the . i
|
{

tion at the relevant time due

when I am always bBusy with my duties ep;the temple

Tegularly and as such £ind nn time t5 1ok even t0o my

v e‘u
>’ 8ervice- pepera,k&/mf ;Q?; CCQ’\&’W“‘% S0 @ \M'ij ‘f‘@“

Secondly,-now & days I feel very weak due t2 old

age even tormy u<ua1 works in the temple for which my

s e e e e ae -

800 namely Sri Pr.bin Bhattacharjce is regularly dssisting

me in my Auties as Pujari at 222 ABOD C/n 99 APO.

Thirdly, after the afmresa

- Covrr
oL recording my, age and

id discovery ?x;stake

alan from Py Homfuf{:—e, M 1‘1\? *’L—U
kwa’%%a%f -« submittea Z%é 4Q?HF£J€buh,Q.‘v 3 =9 C/) Ay

i€ alsn trans»ﬁxe@ that 4f my date f birth 1s 7.'10.53

. alec,
S XU . my present age would bg?§2_years which is .

nnt cornect as the present &ge of my wife Nilima Bhgtt--

charjee is about 55 ycgrq who is younger tn me and nat

older tn me, apparant »n the che 2f recoxrds and the same

needs tn be corrected 1mmediately£n\ e Loanats - Y
C\_J:JA “r"a,c,hf&\_& “— >y Hm'o-jt.l}-’e—g

100+ . -



"birth i.e. 24.10.1936 &g per his Horascope at

~ 24.10.

- 5(A) -
10(A). That it is therefnre necessary to rectify

the mistake 1n recnrding the petitioner‘e date and year . %

. nf birth i.e. from 7. 10.1953 to his actual date nf !

(Annexure—E(l))
which is being Quoported by the affidsvit Swirn. '’ in by

him on ﬁcﬁ lllOé (Annexure - F), which may kindly be
accepted so as tn correct his date »f birth as 24, 10.1936

instead »f 7, 10.1953 for the ends »f justice.

lo.(B), That in the abnee facts ana circumstanceQ
stated herein your Honour may be pleased to direct

the concerneq AuthoritieQ to correct the servéce records
of the petltioner showing his correct date of birthas
24,10.1936 instead nf 7.10.1953 and further be pleaseqd
tn consider granting pension tn the petitioner yw.e,f,
1996 by retiring him »n Superannuatinn at the age

of 60 years wie.f. 23,10.1996 and adjusting the excess

salaries drawn by'him fram~24 10.96 to ti11 date towards

his pensisn ang other service benefits

ion: of sserv ce »(E.,,QL f»[h‘ “ mfsfl a L\Aj,\«,.
t/F:h, hi 1 (tv o 8//9;:005. M

1o0(C), Thcd: Your petitioner has

T e e e e e

also applied eeparately
for Légularisatinn nf hig services as Pujuri inthe Statinn s

Kali Mandir w.e.f. 31, 8.1987 i.e. just after Comp@et inn
of his eontinuous ‘uninterrupted 10(ten) years nf service
w.e.f 1.9.1977 in the oppropriate time Qcale nf pay, t»
which your rétitioner is well entitled to under the law

in the facts ana circumstances nf the cage,

10(D), That the petitisner submits that ance his date

and year »f birth is correctly recorded ~n the bagig ~f
'affidav1t and horoecope, he will be entitled tn pensinn
Wee@sf. Octaber, 1996 and the excess amount drawnbyv him

a8 salaries from October, 1996 tn till date will be

adjusted towarde his pensinn etc. '11...



1. That &our pétitioner most respectfully. submit
that due to the afnaresaid bonafide mistake the authori-
 tieg might'have recnrded thé'same in your pefit;oner's
service bonk which when accnunted would shbw that at
preéent your pétifioner is abnut 52 yeérs.of age and

has abouf 8(eight) years of service in his credit pr¢or
to hisiretirement at the age nf 60 years, which althnulh
incorrect but is é fact on recnrd. And under the extant.
rﬁles yéur petitioner has a valuable right:to legally

seek for correctinn of his year »f birth only maintaining

' as it 1s:theAmonth of ynur petitioner's birth.

12, That in view of the above your petitioner having

no other alternative but to pray for correction of the
 mistake in recording the cnrrect date of bRrth for which
the instant petition has been fi1led which woudd show
\ . | that my actual age is about 69 ééars now on the basis
i | of my Hbroscépe (Annexure - E(l)) whére the date of birth
is 24th October, 1936. But therage recnrded wrongly an

"the basis »f nmy wrong age of birth viz; 7th Octnber, 1953

shows that at precent I am anly 52 years age and has still
anather 8(eight) yearc nf service till =uperannu°tion at

the age Of 60 years. .

On the contrary calculéting.my-presentage on
the bu is nf my actual date of birth i.e, 24th 0ctober.
1936 would show that I have attained the age of superann-
thion @n,23 10.1996 and is nnw t» be granted pension
w.e.f. 24.10.1996 and cannot continue tn serve as

; : Pujari in the said employment.,
: 13«.0.
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» jf/ . | 13. . That recently in absenee of any nther pronf of
' fy/-f~ Lo petitioner's birth he has sworn in an affidavit wherein
zW/ : he has specifically stated that his correct date of birth

is 24th October, 1936 and not 7th October, 1953 oh the
bo.SiS of his Horoecope recently traced nut by him from

p1d abondoned PaEpErS. .

A copy of the aforesaid &ffddsvit

datd. 9\4‘2 7/[06 is enclne=ed herewith

and marked as Annexure - F,

14. That this applicatinn ismade bonafide’and

| £or the ends nf justice.

It is therefore mast reepectfully
prayed that your Honour would be nleased

to accept thie affidavit (Annexure - F) and

his Hornscope (Annexure - E(1)) aspproof of .

- my birth and correct the date and year of

my birth keeping intact the month and/nr
* pacs such further or other nrder sr nrders

a8 tn your Honour may deem £it andrroper

And £or this the petitisner, as in duty boundshall

ever pray.

N, | -~ - ,,_q r——'—"f_ .

(SRI JYOGISHMOY BHATTACHARJZE)
PUZARI STATION KALI MANDIR

Date:-~§7}?06 . 222 ABOD C/0 99 APO .

~ Copy for\\rcrded in advance for faour »f your kind

— _ coneidenation...
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coﬁs.ideratiori» and necessary‘infbramtion please tons-

1. The Secretary to the Govt. »f India, Ministry of ;
. Defence, New Delhi - 110001. c E ‘
‘ - 2+ The Commander H) S1 Sub Area, 222 AB(D C/n 99 APO.. :
LA . ..+ 3. The- Administrative Officer, 222 ABD C/n 99AR0..
ﬁ‘ g 4, Shri W.S.Singh, Capt CCME, far Commandant, 222 ABD,
i ' C/n.99 A.P.O.. : ' :
. . -~ ) . ——
f'z | | ARG T op
N , - ~_ (SRI JYOTISHMOY BHATTACHARJEE)
i ; @1 {w~s . . FUZARI,STATION KALI MANDIR |
| Dates~ . ﬂy’o% | 222 ABOD C/5 g9 AFO

nuexXa wHCK, . - s
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UNDER CERTIFICATE OF POSTINCS.

%0 o L o J 0 G,
1. The Secretary to the Government of nd

Ministry ofPefence,
- NEW DELHI - 116001.

&,

2. The Commander M, .
- 51 SUB AREA, 222 A.B.O.D., .

C/n 99 A.F.O.

3. The Administrative Officer,
222 A.B.O.D., o

C/n 99 A.P.O.

4. Shri W.S.Singh,
CAPT. C.C.M.E., For Commandant,

222 A.B.0.D.,

C/O Q9 A.P.O.
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J Bhattacharjee, resident of
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To | : Date :-g[}lﬂé,_ @

‘\v

)

, N
The Commandant, .§5
222 A.B.OLD.. ;)
C/0 99 A.P.O. 3
: 3

Sub :- An applicatinmh for the post of Puzari in %g
Station Kali Mandir in the place »f my father . 3

Sri Jyotishmoy Bhattacharjee weeo. £, Octnbey, 63

2006 as I am warking Honorarily as Acsistant ™

Puzari by arsisting my father who is tn RN

retire w.e.f. Oct-ber, 1996,0nwards due to N
mistake in furnishing and recording his correct 3

date of birth, and I am attaining m&jority N

on 23.9.2000 A‘D‘ Q\\

Sir,

Most humbly and Fespectfully I begto lay befare

you the following few lines for fawmur »f yoaur ~king,

congideration and necessary orders.

1. That my. father Sri Jyot ishmoy Bhattacharjee hag

been wnrking as Puzari of Statinn Kali Mandir continuously

since 1.9.1977 withnut any bresk, Andldﬁringhis service

88 such he has only taken leave an 3(three) nccasions

viz; on 5.6.88 for 30 days, 2.5.99far 20 Gays and »n

8.3.2001 for 20 days except that he has &aken nn otherflvivfi

and/nr any leave during his long 28 (twenty eight) years

of service which has been cantinuous,.uninterrppted and

without any bresk.

Copies of his leave applicatisng

are enclosfd herewith and markedas Annexure-

A, A1) and A(2) respectively.
: AN
2¢ That I am the only son of myparents. On 28.5,05

ynur kind Authority was plezsed tn ask my father n

furnish his Bin-data. He Submitted the same NMB. 642005,

Column 2(a) shows that his date of birth as 07.10.1953

and column 2(b) shows his educatinnal qualifietinn

ag Class VLI gtandard.

It is hereby clarified that the date and year of

birth hés been furnishead wrongly. As per his hornscape -

the date »nf birth is 24th October, 1936. He received

educatinn nf

®eoee



Chakraborty (since dead), hence father*s/ educationl

. of birth as 24th October,

@
R

> Pk Bhattachazjoe

-2 -

Class VII standard at home while at Sibsagar district

.under the guidance ofhig ma&ternal uncle ngend ‘8 Nath
has no

certificate tmn that effect. This has been clarified in
his affidqvit datad. :lﬁfﬁ-]Oé

Copies nf his horoecope Gnd affidavit

are enclosed herewith andmarked as

Annexure - B and B(1Y) respectively.

3. That my date ofbirth 1e 23,0, 1982 vide -yay*Lnavﬁc

cert1f1c°te eénclosed herewith s gsued by 151 Bcse Hospital.,

And as’ such I have attained majority on 23.9.2000 A.D.

I have been helping my father in his worke when &e neaded

it during the days »f my boyhaod but since Se

ptember,
2000 A.D..

I had been regulerly dassisting him because

there was no one elee to help him in this regard, I have

alsn learnt the art f worship Mather Goddees 8ai Sri Kslf

from my father .and during his difficultieQ I ased to

work qnd do the worship myself, when he tank no leqve as

there wag nn qubetltute for him but he needed the

help.
Ti1y date I

am helping him in additinn to my studies,
am'unemplgyed

I
and I need a job very badly,. as my fqther
has becomn~old to do the same ang needs pegt very badlY.

4. That my fcther has meanwhile made a re

on 8]0

preeentution

%{06 before your Honsur seeking verif

and/nr recorded earlier 1nadvertently instead »f 24510.36

(1936)it WQS @dvcn7 10.53, which was wﬂong.

5. That in case my father's year ang date of birth

is accepted as 1936 ana 24th'reopect1ve1y (12, hie Date

1936) then he hasg ulready

attained retirement age on 31.8.1996 nn comple@ion_of

60 years of age, but if it is not accepted then my

f@ther's ....
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father's present age would be about 52 years as

recorded in the gervice recnrds &nd asg such under the

extant rules he hés & .right to claim for rectificatinng

and/»>r correctisn of his age and recording of his

Correct year and date nf birth on the basis »f his

howoscope and affidavit alternately even by going ta

the extent of verifica

Predbi'sa &/wté&w/\anc/&

tion by Medical Begga 6f my
father's age.

>

5, That in the absee facts ang circumstances

nf the case, it is possible that my father's date

of birth is corrected as 24.10.1936 A.D. as his date

of birth. In that cace he has attaineq already his

Tretirement age on 31.8.1996. In that event, I propnse

to submit as fr1lows :-

-

(A) That for last fey years i.e., frmam 2000 A.D.

my father has become very weak to performhis"daily duty

of Puzari. As such he has taught me the art of offering

Puja to the Mother. Goddese Sri Sri Kali, which T uged

to perform far the last few years .. he is not well

>and/br sick.

“(B) That by virtue 'of_my afnresaia unofficial @\omm\‘ﬂ
arrangement as Pujari »f éﬁe Sri Sri Kali Magdir at

Station Kalimandir T propose ta,offef'myeelf as a

candidate for the post »f Puzari, in case my father

is allowed tn retire from service, My bin-data £é as
£ollowe -

i
ii) Fathert's name = Syj Jyntishmoy Bhattacharjee

Puzari, Station Kali Mandir,
222 AB® C/0 99 A.P.O.

1ii) Age (with Qate »f birth ) « Absut 23 years
Pate of birth - 23.9.1982
iv) Present address - C/n Sri Jyntishmoy Bhattachérjee,

Puzari, Statinn Kzli Mandir,

V)-oo e
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V) Qualificatinn - Passed Secondary Schmnl Exam im

16.7.2001 from Natimnal Open
Schonol of the Govt. of India.

Passed FCO cnurse 2003 and
Passed BMI Cohurse 2003 on-

18.5. 04 and 18.5.04 respectively

under Indira Gandhi Natimnal Open
University..

Training in English Type-writing
diploma vide certificate @td
23,10,2002.

Computer course in'DOS,wIN DORS

(MS-WORD , EXCEL, POWER POINT )and
DC.P (three months course from

15.7002 to 08011.02 in II grade
from Narangi Vocatisnal Institute.

Vi) Employment Registration Card Ne. 11,445/2003,

dtd. 21011.2003 fr’)m Gllhaha‘bi
Employment Exchange.
vii) Experience :- Has gained experience by learning
: the art »of worship the Gnddess SriSri
Kali from his father since Octnber
1996 from the days »£f my .boayhnnd ‘
and from 2000 A.D. after attaiging
majority I am almost doing regularly
the worship of Sri Sri Kzli inkhe
Station Kali Mandir with my father
and I am competent to dn sn all
alone(in my father is given pensinn).

viii) Nationality z- Indian (by birth).

ix) Documents z-_All the fnllowingdocuments are enclosed
- herewith as Annexure - C, C(1Y,C(2Y,C(3)
o —CTl7oC(5)oC(3),C(7)00(8) respectzﬁgi§?—5
The dncuments are == _
- My birth certificate dtd. 23.9.82 issued by 151
Base Hnspital « Annexure - C,
~ My father'srepresentation dtd. ..Annexure-=C(1),
, = My employment registration card dtd., 21.11.03.
~ (Annexure - C(2),
- Permanent Resident Certificate datd. 25.7.03.-
(Annexure=C(3). :
- Secondary Schnnl Marksheet : - (Annexuge-C(4)).
- P€O course ~f IGNOU (Annexure - C(S).
-PMI'  eourse of IGNOU (Annexure - C(6).
- Typing diploma dtd. 23.10.02 {Annexure - €(7)

- Computer diplome/certificate dtd.11.11.02 -
Annexure --C(8). 4

Under the sbnve facts and circumstances, it
mogt respectfully prayed that ysur Honour may censider
my appointment for the pnst of Puzari,Statisn Kali

Mandir, 222 ABOD C/n 99 APO in the place »f my father.
as when arises. ‘ ‘ :

Thanking you, . ‘
Ynurs faithfully,
Pratoum Bhatlachanjes
(SRI PRABIN BHATTAC EEy -
C/o Sri Jyotishmoy Bhattaecharjee

Puzari,Statinn Kali Mandir,
Date:~- ff}{@é . 222 AEMD ,C/n 99 AFO.

ENCO®S SUR g :-I(Ni20 epeets.
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¢ DEPARTMENT Of LABOL
EMPLOYMENT EXCHANGE... 13‘ ‘;l

% CIRENTITY; CARD

" (Notan Ir’@gductxon card fm*s‘ker\ iew with employees)
JQIiloy:::n:n" .

l. Name of Applicant PRABINBHAWMHHRJE E

2. Date of Registration o8/ — =0

3

| Regiviration No. ... “ qug/dz. ..............
i ] 4. 2. C 0. Code No OQG'F'Z/O ..................
P % 2929 L~
¢ INSTRUCTION TO_APPLICANT.
i i
P (a) Bring :=is card with you wherever Date before
: ) you cer2 to the Exchange, akich
~(B) Quete vour Registration Numner fLaidration
and N C. O. Number wheier oo should be
you wiiz to the Exchange. - renewed
of (c) Runu-. your® Registration every ‘ ‘
: three no aths. /\ﬁl //
1t PO do_not rene\\ by _the |
due”date_your registration will i .
be cancelled. : & —
) (d) You c.a renew your registration
personie v or by post. For repewul
- by pes DO NOT SEND Tiils i
) ' CARD. \pply to the Exchange v a .
REPLY 2AID POST CARD. dIN
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C/0~ J. BHATTACHARJEE ,
SATHACH STATION KALIMAMDIR :
KAMRUP ASSAN .
PIN 721027 i
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